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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated 27,9804

Heard Mr.,K.K.Swain, Ld.,Counsel for
tﬁe applicant and Mr,S.B.Jena, ld,Ad3itdonal
standihg Counsel for the Respondents,

By filing this 0,A,, Manoranijan Pradhan,
who is continuing on provisional rasis
as.EDBPM«af Satyahbhamapur Brambb Post
©ffice has prayed for quashing the impugned
order dated 13¢2.92 under Annexure-8 passed
by Supdte of Post Offioes, Cuttack South
Division, and for direction to Responde?t
Department to allow him t© ocontinue
against the said post till the disciplinary
proceedings as initiated against Res No.4
is over or to be given alternative post

as EDDA at Mahana Branch Post Office under

- Rameshwar Sub=-gost office,

Buring oral tearing of the matter, the 4
Id, Additional Stahding Counsdd submitted
hat the application filed by the applieant
is misconceived as the order directing .

reinstatement of Res.Noe4 having not been

~ implemented the applicant has been contlnuing

in that post, It is the further submission
of Shri Jena that in the mean time vide
order.ﬂated 31e5e94 issued by the competent
authority, Res,No.4 has been removed from
service, After disposgl of appeal éﬁ§§f7’
flled by the applicantiwithin 99 days él‘:ﬁ»:'f":
rwpelpt ofithe orfar. of removal, actdon
wiidl be: initfeted for Ffilling up. of therh. -
POs L o f: ZDBRWL GRSBRY 4n acoordansce: with,
milesan- 18 cant as the 20s,.N0.4 was nover
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R ro Having regard -toothe above faéts.r ‘_
r 1 oaant ol aml cirdunstances o fathe nclse; “thig n.a.'
‘ V\B appeiars to be prénature and ~acqordingly),
e 49> 5% | |
" the same i3 disposed of with-likerdy 1 in-

: /{ | to the applieant ¢ appréech the Tribunal
1/\9 M if he feelsiaggrieved in the matter of
salection to the post of GDBPM/GDSBPM,
Oy M. A %24 Satyabhamapur B.0.

Since the impugned order (Annexure-S)

Foe Heanin A sought to be guashed has spent its force,
S - sedy
- S }:)7&04 no @oder in this respect need be pessed
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